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14.59 hrs.

REPRESENTATION OF THE PEOPLE
_ (AMENDMENT) BILL

[English]

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT
. D. KHALAP) : | beg to move for leave to introduce a
Bl further.to amend the Representation of the People
Act, 1850.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill
further to amend the Representation of the
People Act, 1950.

The motion was adopted.

~ SHRI RAMAKANT D. KHALAP : | introduce the
Bill. -

_15.00 hrs.

STATUTORY RESOLUTION RE: CONTINUANCE
OF PROCLAMATION BY PRESIDENT IN

RELATION TO THE STATE OF JAMMU AND -

KASHMIR—Contd.

[English]

MR. CHAIRMAN : The next item is the Statutory
Resolution moved by the hon. Prime Minister. Now,
Mr. Jag Mohan will have to conclude.

.

SHRI P. NANGYAL (Ladakh) : No, Sir. | was on
my legs yesterday. | think, because of the hue and
cry it was not taken note of. ...(Interruptions) | had
started my speach also. ...(Interruptions)

SHR! JAG MOHAN (New Delhi) : Sir, the hon.
Speaker had signalled me to stop because
he wanted to give his ruling. In the morning, | met
_him and he gave me two minutes more
...(Interruptions) ’

MR. CHAIRMAN : Mr. Namgyal, now he i§ going
to conclude his speech in two minutes and.then, |
will leave the fioor to you.
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SHRI JAG MOHAN : Sir, | was only on my last
point. The last point that | wanted to make was that
claims are being made about the conditions having
been improved. | just want to say that this is not
factually correct. You can, by all means, hold the
elactions, but the basic point is that so many other
actions have to be taken along with that.

Now, it you see the data for the year 1995 - all
these are based on question in Parliament, they are
not newspaper data - you may kindly see that the
highest number of killings have taken place in the
year 1995; the highest number of attacks on the
security forces have taken place in the year 1995;
the longest hostage crisis has taken place in the
year 1995; the largest number of. cases of arson
have taken place in 1995; the worst incidents of car
bomb and land mine explosion have taken place in
1995: the most wanton destruction of holy shrines
have taken place in 1995 and the most glaring cases
of internal subversion have taken place in 1995.
...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT (Ajmer) : Sir, | am
on a point of order.
[English]

SHRI JAG MOHAN
explain...(Interruptions)

Please let me

[Translation]

PROF. RASA SINGH RAWAT : The point is whether
anybody is taking note of Shri Jag Mohan's statement

" or not?

MR. CHAIRMAN : No, the Minister is present.

PROF. RASA SINGH RAWAT : The Prime Minister
is in-charge of Kashmir Affairs. Yesterday when the
Kashmir issue was being discussed, the Prime
Minister was present here. Today neither the Minister
of Home Affairs nor the Minister of State in the
Ministry of Home Affairs is present. This is a serious
matter as nobody is present to take not of a sensitive
subject like Kashmir...(Interruptions)

MR. CHAIRMAN : It is not a matter of raising
point of order. Shri Jag Mohan, please continue.

PROF. RASA SINGH RAWAT : This matter should
be taken seriously...(Interruptions) '

' [English] :

SHRI MADHUKAR SARPOTDAR (Mumbai North-
West) : Sir, it is very much necessary. This House
should know actually, who is taking note on bahalf
of the Home Minister.
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MR. CHAIRMAN : The Minister is taking note of
it. All the points are taken note of by the Minister, Mr.
Yadav. The Prime Minister has introduced the
Statutory Resolution and not the Home Minister. Let
us, with the same seriousness, deliberate. Let us
hear Mr. Jag Mohan. He is deliberating on a serious
point. Let us be serious. ...(Interruptions)

SHRI PRAKASH VISHWANATH PARANJPE
(Thane) : He is deliberating on a serious point, but
the Government is not taking it seriously. The
concerned Minister is not present. Nobody is serious
about it...(Interruptions)

MR. CHAIRMAN : Please do not interrupt Mr.
Jag Mohan.

SHRI JAG MOHAN : The worst incidents have .

taken place in 1995 in regard to every aspect of
internal security. Now, | would just give a few figures
of 1995; 2768 persons were Killed, the security forces
were attacked 2570 times; the number of security
personnel killed increased from 198 in 1994 to 234
in 1995 and 211 more civilians were killed in 1995
than 1994. | do not want to repeat all the other
figures. But it shows that the condition has been

worsening, whereas a rosy picture is being painted .

everyday. ...

SHRI RAMESH CHENNITHALA (Kottayam) : What
was the situation when you were the Governor? You
were the Governor of Jammu and Kashmir twice.
What was the situation at that time?...(Interruptions)

(Interruptions)

[Transiation]

PROF. RASA SINGH RAWAT : The situation
worsened only when he left the state.

[English]
MR. CHAIRMAN : Please do not interrupt.

SHRI JAG MOHAN : | am not yielding. In fact |
thank them for proving me right because truth is
bitter. They are only reacting to the truth. That Is
what the normal reaction of a person is. | am not
yielding. | am not saying that let them say what they
want. Truth will not be hidden by these slogans. | am
giving the concrete figures. See the figures of the
first four months of 1996. The number of persons
killed in the first four months of 1996 is 1183 and the
number of persons abducted is 302. In the first four
months of 1996 the security forces have been
attacked 775 times, 333 private houses have been
burnt, 110 shops have been burnt, 317 bomb
explosions and 25 rocket attacks have taken place
and we have just been talking all the time. Even in

the month of June, last month, five army personnel

were killed on June 8th. In the Doda massacre, the
point which | raised last time, another five
persons were butchered. Everyday people are
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getting killed and the number is much more than
what it was earlier. Now, the point which |- want to
make is that it is not the election alone which is
going to solve the problem. Elections may be held.

That is good. But the question is, we have to take .

other measures to reconstruct the civil administration
and to see that the people who are causing internal

subversion from within the services are also

eliminated. | have a 10-point strategy. Every action
of that strategy has to be comprehensively looked
into. The situation will not improve by a single-
pronged action or double-pronged action. | have
already made my points about Article 370 and
autonomy and |'do not want to say anything more on
that.

About regional disparity, | have a lot of things to
say about Jammu and Ladakh but | leave it to my
distinguished friend. He wanted to speak. | am sure
he will talk about Ladakh. Another distinguished
friend Shri Chaman Lal will talk about Jammu and |
will not touch this. | only want to say about Article
370. A lot of wrong things are being said with regard
to Article 370 that ‘We will strengthen this. We will
do this'. Well, | just want to quote one line from
Panditji's 1952 speech, where he himself has said
about the Delhi Agreement of 24th July, 1952 to
which | made a reference today. He said, “This is an
unusual provision and by no means final”. | am
quoting from the statement made by him in this
House. And in a letter written to Mr. Bazaz, he said
that it is being gradually removed and whataver little

remains, will also go with the passage of time. It is

he who is saying so. Now, we are taking a ninety per
cent overturn. We are going against what Panditji
had said. So, these are the issues. Let us not us not
complicate the problems. Let us not do that. These
are the three points which | am making. Number
one, do not make any commitment with regard to the
autonomy which will create problems for the future;
number two, election alone with not solve the
problem; and number three, kindly take other
corresponding action along with it. And do not forget
what are the adverse implications of Article 370. Let
us learn a lesson from history and ensure that we do
not make the mistakes which we made in the past.

[Tra nsla tion]

SHRI P. NAMGYAL (Ladakh) : Mr. Chairman, .Sir,
on 18 July, 1990 the President had issued a
proclamation regarding Jammu and Kashmir under
Article 356 and now the proposal for its continuance
for another six months has been brought In this
Houss for sanction. | rise to suppart it.

Sir, Jammu and Kashmir state has been under
the President Rule and the Governor rule for the last
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six years and the administrative affairs of the state
are being handled by this House. | be'ieve that it
would be the las! extension of President Rule
because the hon. Prime Minister, Shri Deve Gowda
while moving the resolution in the House has given
assurance that Assembly elections will be held in
Jammu and Kashmir by the end of September. | would
iike to congratulate the Prime Minister for this
announcement. | would also like to congratulate ex-
Prime Minister Shri P.V. Narasimha Rao for having
initiated the democratic process in Jammu and
Kashmir and heolding Parliamentary election. It would
be unjust to leave out the name of General K.V.
Krishna Rao at this juncture. | think that he has
played a good role in this case. | would like to
congratulate him for having normalised the situation
and for getting conducted the Parliamentary
elections in J and K. After a gap of five years, it is
fot the first time that the people of Jammu and
Kashmir are being represented in the House and we
are getting the opportunity te highlight the sufferings
underwent by the people

Sir. people have faced a fot of problems during
the last six years. Thousands of Pakistani's who were
citizens of Azad Kashmir and also afghar citizens
and other foreign mercenaries entered Kashmir in
the guise of Mujahideens equipped with modern
weapons They created disturbances in the area
duting this period These people have ingulged in
killing. iooting. insulting wemen and kicnapping
people in the name of Islam You hnow that more
than a year has passed since they abducted the four
foreign nationals and they still haven't been released
| think that by now people have seen through the
conspiracy of Pakistan and they have realised that
their future 15 secure not with the theociatic Pak:stan
but with secular India

During the past six years | had the opportunity
1o hear and see a lot ot things on the future of
Kashmir When some people failed to govern
Kashmir in a democratic secular system efficiently it
gave nse to militancy and they have been saying
different things at different times. For example they
talk of reverting to pre-1953 situation and internal
autoncmy These peopie have always blackmailed
the Certre and even 1ogay they are trying to blackmail
the Centre

Si regarding this suggestion we. the people of
Ladakh . (Interruptions)

SHRI CHAMAN LAL GUPTA (Udhampurj Mr.
Chairman. Sir. | am an a point of information.
Did they not get the support of the then Government
to which they have mentioned here? How could
the Government run without their support
. tinterruplions)
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SHAI P. NAMGYAL : | will reply to that also. At
that time you were kowtowing to them...(Interruptions)
Sir, we, the people, of Ladakh have been opposing
to such proposal and will continue to do so0. | am
sure the people of Jammu will not accept such a.
proposal. If the Government intends to consider any
such propesal, then, | think, its result would not be
very good for India. It will lead to disintegration of
india. Therefore, it is necessary to prevent the
disintegration of India. And it you will consider or
discuss such propesal, or if you intend to pursue it,
then its repercussion may reflect in other parts of the
country also Therefore, | strongly oppose it. This
would mean that barring the tnree subjects i.e,
Denence, External Affairs and Communication, all
other subjects would be looked after by the local
administration and as a result thereof, hfe would
become miserable for the minorities there. We have
been tolerating therr excesses for a long time And
this is the reason why protests have been voiced In
our region also. The people voiced their demand
either for an autonomous stale or for the status of
Union Territory, In Ladakh, there was a demand for
Autonomous Hilt Council and we achieved 1t
Theretore, it all the subjects, except these thiee
subjects are not in the lands of the Centre 1t wouid
mean that Election Commission, Supreme Coutl
Comptioller and Auditor General of India, Census
Commission etc. would have no jurisdiction I
Kashmir Then the minonties there would have no
existence There'ore the people of Ladakh forcefully
oppose this

Sir, 1ecently the hon'ble Defence Minister har |
said in a statement that full autonomy would be giver.
to Kashmir The present Government, in its common
minimum ptogramme spoke of granting greater
autonomy to Kashmir {ater it was also said that
would be decided by the elected representatives of
Kashmir afler the assembliy elections But, it 15 view
that it 15 not clear what the Government has in then
mind Therefore, you will have to ponder over 1t
seriously Suppose we expect that free and fau
elections are held there tommorrow As free and fau
General Elections were held, we expect the Assembly
Elections would also be free and fair But in case, i
secessionist elements, such as Hurriyal Conference-
which advocates Kashmir's merger with Pakistan-
comes to power, and passes a resolution to this
effect, with two-thirds majority, wha! would be the
result then? You will have to think over this seriously
and also find a way out as to whather any changes
shouid be brought about in the present system there
or not. Hence, | request that this Issue may be taken
seriously.
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[English]

MR. CHAIRMAN : Please conclude. There are
three or four other Membaers from yout party to speak
and you have already taken about 12 minutes.

' (Interrputions)

[Translation]

SHRI P. NAMGYAL : ! will try fo tinish at the
eatliest Jammu and Kashmir is divided into three
parts: Jammu, Kashmir Valley and Ladakh The
people of these three parts have difterent culture
and language. And there are different ethnic groups
Inspite of having three different cultures, and
speaking three different languages, we all are living
in 2 united Jammu and Kashmir If we want fo take
any decision regarding Jammu and Kashmir, then,
we will have to keep in mind the interests of the
people of the three regions and have consultations
with the representatives of the regions before arnving
at a decisien. If you take a decision by consulting
only the people of the Kashmir Valley, it would have
far reaching consequences’ The people of Ladakh
would not accept any decision that would go against
their interests

You must know that on 16th March 1B46. the
Treaty of Amritsar’ was signed between the British
Government and the then Maharaja Guiab Singh
Consequenty. Kashmir Valley was bought for 75 lakh
Nanakshahi—the Sikh cutrency and Ladakh was not
included In 1 Therefore, | said that the historical
perspective should be taken into consideration, while
taking a decision In 1834, Ladakh was occupied by
the Dogra forces and it was made a part of Jammu
State This does not mean that we want to secede
Please remove any such thoughts from your mind
We believe that the three parts of Jammu and Kashmir
ate ntegral parts of India and we want its umty |t
you want 1o give anything to Kashmir Valley, then all
the thtee parts would have to be treated equally,
while taking any decision | believe that if you want
any solution to the Kashmur problem, then you should
consider for providing an autonomous Hill Council
within the State Constitution, as has been provided
for Ladakh. | think, the powers that should have
been given under the agreement to the Autonomous
Hill Council are yet to be given The bureaucrats of
the state are creating a lot of hurdles for us What
was agreed in the agreement, is yet to materialise
There ate ptoblems in framing rules and meeting
cash flow Il you want to take any action. then keeping
all these facts in view, it more power 15 given to
them, | think, it would be more beneticial for the
state and thus the state will remain undet Indian
Union.
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[English)
MR. CHAIRMAN : Now you please conclude

[Translation]

SHRI P. NAMGYAL : | would like to bring 1t tc the
notice of the Hon'ble Prime Minister that the status
that was agreed 1o be given to the Chief Executive
Counsellor of the Autonomous Hill Council. 1s yet tc
be given. We had 1o frame certain rules for the state
that is also not being done What their projection
and protocol should be, also remain undone The
people of the state are saying that the issue s
pending with the Centrai Government | would hke to
request hon'ble Prime Minister to look into this issue
is pending with the Central Government | would like
o request hon'ble Prime Minister to look inta this
issue as well as the problems exist there

I also want to mention that when the Congress
was in power. at that time the Prime Minister, during
his meeting with a delegation of the council of tha!
state had decided to send a high powered team
there That team had visited Ladakh. But 1t was our
misfortune that the flight was cancelled twice anc
they failed to wvisit there Thereafter eiections were
announced and this 1ssué could not be salved
want that the powered team that was to look (nte the
problems of the Autonomous Hiil Counci! of Ladakh
should be sent again by the Prime Minister With
these words |, support the resoiution seew:ng
extension of the President’s rule, with the hcpe o
early Assembly elections and early restoratior ¢
normalcy

[English)

SHRI VvV RAGHAVAN (Trichur) Mr Chairmar
S'r, | support the Resolution moved by our non Frime
Minister on Kashmir | congratulate out betcved Prime
Minister for his bold initiative in instiliing new hope
and confidence in the people of Kashmi Valley His
visit 1o the State. | suppose has opened a new
chapter

Sir, keeping n view the limited t'me at ™y
disposai, | do not want 1o go to the vanous poinis
which have been placed before us by Shr Jag
Mohan | do not agree with his contention that the
people ot Jammu and Kashmu wouid no! be wen
over by a concerted eflort That 1s what the Unitex
Front Government under the leadership of our Prme
Minister 1s trying to do now

Sui, | want to confine myselt to just one po !
that is, whenever we think of elections in the State
of yammu and kashmi, suddenly the issuc ¢
antonomy, the parameters of autonomy cowe: .o
The tespected hon Member has cautioned us ...
giving autonomy 1o the people of Jam:s ~d
Kashmir. The danger lies in it
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That is quite true. | should say that the question
of autonomy should not be discussed in isolation
with the State of Jammu and Kashmir. | think the
histotical task before the United Front Government
should be to review and reforms the Centre-State
relationship. 1t is high time that we bring in some
fundamental changes in the Centre-State relations.
We have to take into confidence our great people
with their diversity and unity. We must take some
lesson from our past experiences. No doubt, hostile
foices are working on our borders. They are being
openly and hiddenly helped by the imperialists and
new-cclonialists. They try to destabilise our great
country This 1s quite true. How should we face them?
in my humble opinion. we have to mobilise the
patiiotic people of different States. We have seen
the harm that we have done 1o the great Sikh
community. We had just antagenised them and the
separatist {orces had capitalised from our mistakes.
What price do we have to pay for our mistakes' We
are not trying to win over them and we must win over
all of them. | would say that we should apply the
same ctiteria for the people of Jammu and Kashmir.

| rtemember the Lion of Kashmir. He was second
to none In patniotism, secularism and in heolding the
democratic values He was a great Indian. Let us go
through the pages of the history Have we not
committed mistakes 1n the past? Have we not upheld
the democratic nghts of the people? Have we not
done things which should not have been done? |
pay homage to out jawans They are sacrificing therr
Ives :n crder to preserve the unity and integnty of
the country We salute them But their sacrifices, the
might ¢! the gun, the might of the armed forces will
nct and should not suffice 1o protect the umity and
integrity of our great motherland For this important
task we have to face some naked facts.

i come from Kerala About 38 million people live
there They have their feelings and asprrations Thete
s somelimes bitterness among them There are
ampie reasons for that The Common Minimum
Programme of the United Front Government aims at
growth with social justice. How can we achieve that
with the present rotten Centre-States relations?

Ceould you plan. could you work out an economic
pregramme for this vas! subcontinent unless you
make some urgen! fundamental reforms? You can
tzake the people intc conhidence They are great
patriotic paocple They love India They are second to
nure o patriotism See the great people of Tamil
Nadu You have heard of the Telugu Swabhiman.
They want to develop. they want to go forward they
wart tc plan for themselves | can say this from my
expenence in Kerala. We have vast resources of
wezith we have the most educated and intelligent
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manpower and ge!, we are lagging behind.
Unemployment is acute. | everything we are lagging
behind. We are lagging behind in intrastructure in
the industry and in everything. Why? Because Kerala
is farther away, if some people think that it is a scar
on the map of India on the shores of the Arabian
Sea, that is an aberration. We have 30 million mighty
people. Ours is the land of Adi Shankara. We have
supplied towering personalities to Indian nation. But
this system of Centre-State relations, this system
where everything is centralised has to be changed.

Maybe our leaders were quite right in 1940s
when they adopted the Constitution, but fifty years
have passed. Things have changed in these past
fifty years. People are urging forward. We cannot
ignore the global developments. Considering all
these things, it 1s essential and urgent now to recas
the Centre-State relations. Do not hesitate to devolve
powers. By doing that you are strengthening this
great country and the unity and integrity of the nation
will be preserved That is the only way to preserve
the umty and integrity of this great nation See
Kashmir election in this perspective

| ance again congratulate our Prime Minister for
taking the inative to mingle with the people. to
hear them, to know their aspirations, and to know
their bitterness to see as to how to tackle it in the
people’'s way, and not in the way, as somebody has
pul. which wculd drag us into war In that way the
country will disintegrate That 1s why this perspective
has to be changed

Dear Prme Minister have no illusion about the
many things that have to be done duting the five
year term. We could do nothing perhaps, but if you
do one thing, that 1s retorming the Centre-State
relations to devolve powers, if you can do that one
thing, history will claim that you have done a gnod
thing in the nght time

If the United Front Government can do that, that
will be a histonicaf task. In that context, we must win
over the people of Kashmir They are our brothers
The imperialists, the neo-coloniaiists and the hoshile
forces on the border can be exposed So, love the
peopla of Kashmir, mingle with them and win over
them. When the elections are held and the elections
are over, please deliberate, deal the Centie Stite
relationship as entirely as a national task, no! merely
through an isolated discussion about the State of
Jammu and Kashmir.

SHRI JAG MOHAN : Mr Chairman, Sir, | would
like to make one point. The hon Member has
mentioned that | have said that the people of Kashmir
canno! be won over by concerted efforts | never
said so...(Interruptions)
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SHRI G.M. BANATWALLA (Ponnani) : Mr.
Chairman, the Government has sought the extension
of the Presidential Rule and | do not think there is
any difference of opinion about supporting the
saxtension of the Presidential Rule. It is good that
while this Statutory Motion for the extension ol the
Piesidential Rule has come, a!l the same time there
is a rav of hope that Kashmir is heading ltowards the
restoration of a civil Government.

The hon Prime Minister has been very
categorical in his stalement that the elections to
Jammu and Kashmir Assembly will be held in
September or at the most by the first week of October.
We wish him well

While we are sorry that Kashmir has been under
the Presidential Rule for the last six years, we are
happy that the United Front's Common Minimum
Progrtamme has brought about a new enthusiasm
and | must congratulate the Governmaent for that
particular enthusrasm, which has been created

Si. | may be permitted to read out. from the
Common Minimum Programme of the United Front
these very fine words which have created enthusiasm
nct only among the people of Jammu and Kashmu
but also everywhaete With respect to Jammu and
Kashmir, the Common Mintmum Programme of the
United Front says

“The resolution of the problem of Jammu
and Kashmir can only be through
consulting the wishes of the people
Respecting Article 370 of the Consiitution
as well the wishes of the people The
L4 problems of Jammu and Kashmir will be
tesolved through giving the people of that
State the maximum degree ot autonomy”

Sit. these ate the woids, | would say, which nave
generaled a great enthusrasm | must appeal here to
every section of this House and through you, Sir. |
must appeal to the entire country 10 see that we do
not now do this greal disservice to the country by
quibbling and quarrelling with these noble
sentiments which have been expressed In the
Common Minimum Piogramme of the United Front

The question about autonomy 1s being raised, a
Quarrel is being created with 1espect to the term
‘maximum autonomy’ but then we will be doing the
greatest disservice 1o the country and to Jammu and

’Kashmn nselt by raising such questions at this
present juncture. Let us, therefore, move unitedly
and see to it that Kashmu teceives our undivided
altention A civil Government in Jammu and Kashmil
is a necessity in the interests of Jammu and Kashmi
itself and the matter canno! be overemphasised The
civil Government 1n Jammu and Kashmir 1S necessary
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50 that the people of Kashmir themselves run theu
own administration and also, have control over the
securily forces over there.

Mt Chairman, Sir, elections are to be held as we
are told, latest by the first week of Octoper. Here
however, | must point out and emphasise upon the
fact that in these elections every attempt and every
effort must be made in order to see that the electiors
are fair and impartial They must be just and far

About the last parliamentary elections there ate
a number of allegations. | do not want to go into the
details of those allegations. There are allegations cf
rigging, there are allegations that there was lorced
franchise. and there are allegations of maipractices
We have several reports with us.

Here. | have the magazine Mainstream daled
June B, 1996, Volume 34, Issue No 27 Then we
have two articles here by a four-member team that
visited Jammu and Kashmir during the elections and
was eye-witness to the situation over there Tre
reports that are there are very shocking They canrc!
be simply brushed aisde | must especially preva:
upon the Prime Minister and the Government 1o stugy
these things and to see that proper adequate steps
are laken n order to have just and faur elections

Sir in thre parlhiamentary elections, | am
constrained 1o say that our Fress was pethaps the
first casually A circular, for example, was issued
believe, on or about the 17th of Apri ang irat
Government circular instructed the editors ¢ the
Press. of the dailies over there. not 10 pubiisn tne
viewpoints of the extremists There was a reachcr
by the extremists and the extremists threatened tna!
if their point of view was not expressed and f tmey
carry only the viewpoints cof the Government tner
they, the extremists. would not allow them 1o cont'rue
The resul! was that the local daihies helpiessiy
suspended the publication of the papers for davs
together Not only that : The phight ot the Press was
very appaliing, On the polling day itsel', we have the
shocking report that is Srinagar, thirty Press persor
covering the elections were assau'ted by certan
jawans or our secunty torces.

Now, what | want 1o say i1s that a great care w '
have to be taken. an undivided atiention will have 12
be given to the question of Kashmir in ¢crdar to see
that the things are properly attended to and corrective
steps must be taken We have to win the confidence
ol the people and assure them just and tau alections
There have been several Parties which did nr¢t
participate 1n the Parhamentary elections Tha! s 2
challenge to us and | must urge upon the hor
Prime Minister to have a dialogue with them .n
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order fo persuade them to paricipate in the elactions.
Let each and every Party participate in the elections
so that it may have the legitimacy and the full
democratic value.

MR. CHAIRMAN : Now, please conclude.

SHRI G.M. BANATWALLA : Sir, the moment you
ring the bell, | shall resume my seat within twenty
minutes So, you need nhot be very impatient about
that.

MR CHAIRMAN : | thought you will finish in
twenty seconds and not in twenty minutes.

SHRI G.M. BANATWALLA : Sir, | know your
limitations and the ditficulties. | shall nat try to exploit
your patience with me | must conclude by saying
that it 1s necessary tor the Government to rethink the
plans, the plans of how and in what manner are we
going to held the just and fair elections Let the
riggings, the malpractices which came up during the
Parliamentary elections be corrected and let every
Party be persuaded to participate in this democratic
process Otherwise, we have shocking reports of the
last Parthiamentary elections even being descnbed
as most undemocratic elections. These are shocking
teports Let the Government take note ot that and let
us proceed with confidence within and the Allah
overhead | wish the Government well

[Translation]

SHRI MANGAT RAM SHARMA (Jammu) Mr
Chairman, Sir, the Motion for extending President's
Rule in Jammu and Kashmir for further six months is
before the House Different Membars of the House
have expressed their views on this issue |
unaerstand that for the last six-seven years
bureaucrates are ruling in Jammu and Kashmir in
the name of! President’s Rule. What to talk of
Assembly and Lok Sabha elections, even elections
to Panchayats and Local Bodies have not been held
for a fong time. No system in Jammu and Kashmir is
furctioning in a democratic manner | think that
pecpie of Jammu and Kashmir have been curiously
waiing for the las! six years for the elections and
formaticn of a popular Government. | feel pleasure
iIn saying that it was Congress Party which started
pofiticai process first during President’'s Rule. Militant
forces guit the ground

They did not dare. even :n mtlitant atfected area,
tc show off their power Likewise, many other parties,
on one pretext or other seemed to be restless 10
show their presence in the valley but the workers of
the Congress Party started political process not only
in Kashmir valley but in militant affectea areas also,
endangering their lives and made people mentally
prepared for participating in the election It s a
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matter of great happiness that our ax-Prime Minister
had planned to hold Assembly election in December
and it was to be announced but some parties
boycotted it and the elections were postponed. But
the people of the valley participated in the recently
held Lok Sabha election on non-religion basis and
in many areas specially Kashmir Valley and militancy
dominated areas of Jammu, the percentage of voting
was far more than in normal conditions. | would like
to thank the people of Jammu and Kashmir, specially
my Muslim brethren, for their valour shown in casting
votes inspite of Pakistani and Militancy threat. To
say that elections were not held there, in an imparfial
manner, is one's individual opinion but | am fully
assured that our armed forces have honestly
discharged their duties and have given protection to
the people who were willing to use their right of
franchise. It was result of this protection that men as
well as women came in large number to cast thesn
votes in their respective areas. !t is also a matter o
pleasure that Membars of Parliament from all the
three regions are present today in the House. | think
that when the hon. Prime Minister visited Srinaga"
recently, he held a meeting with the leaders of
different parties and that he had assured us that nc
such steps would be taken in Jammu and Kashmir
No such steps should be taken which may cause &
riit among people having faith in different refigions
| would like to promise the hon Prime Minister foi
giving us such an assurance and | would also hike
to appreciate the statement made by Shri Mohd
Magbool Dar who has recently baen made Minister
in regard to the discussion going on autonomy n
which he stated that wherever he went to campaign,
no voter in any area had made a demand tor
autonomy instead the voters had expressed their
grievance that backwardness and unemployment
prevalent in their areas should be removed, thete
should be peace and the development! of the area
should be given thrust. The issue of autonomy has
been raised by the pecple who could no! participate
in the election and now they want to rehabilitate
themselves They want 1o base themselves on such
issues which can rehabilitate themselves. They want
10 base themselves on such issues which .an
rehabilitate them and by doing so they want to
destabilise the country | would like to request! you
not to destabilise the country by rehabilitating some
parties and some persons. Do not come under any
pressure which may turther worsan the situation of
the valley.

15.59 hrs.
(Mr Speaker in the Chair)

In think that we feel ourselved sale under article
370 and if the status of this article is maintainad the
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people of Kashmir will feel themselves safe and
secured. | would like to state that the people in the
valley want at this juncture that there shouid be
peace, brotherhood should strengthen and the
attention should be paid towards the development of
the areas which have come 1o a standstill for the last
5-6 years. | would also like to state that there 1s no
demand of autonomy by the people especially of
Pansufi area of my Parliamentary Constituency which
is a Muslim dominated area instead they want that
the construction of Mughal Road should be given
concrete shape quickly The People of Jammu want
that a separate Agriculture University should be
opened immediately there, Dogri language shouid
be included in the eighth Schedule and the Jammu
City should be awarded the status

16.00 hrs.

of class B city So tar as the issue ol permanent
seftlement of refugees of 1947 is concerned, people
of the valley want that the Government of India
should fulfil its promise ot providing Rs 25 thousand
to each refugee - family and rehabditating them
There is 1ssue or rehabiltating the refugees of
Chhamb area of 1871 and giving t:ght to some
petsons who have come from Pakistan and who are
stil iving in dormitary | would like that these
ptoblems shouid be solved Another issue 1s about
the unemployment There are lakhs of educated
unemployed persons n the valley | would like to
appeal the Government o India that it should ask
the Foreign Companies ara N&!s who are investing
in other States, to invest i Jarmu and Kashmir The
.abourers and technicrans whe are sent abroad by
the Government of India should also include the
labouurers and technicians from Jammu and Kashmir
| would also hke to appeal the Government ot India
to simphfy procedure for passport and visa 5o that
the unemployed persons may also go abroad and
find job for themselves. | shall conclude my speech
alter one point

| keep Sh1n Jagmohan ji in a high esteem But
we feel that by dissolving Assembly duning his tenure,
he had committed a blunder otherwise condition
would have been better thete before 2-4 years. By
dissolving the Assembly in the baeginning itself, he
has incurred great harm to democracy Had this not
been done, a popular Government would have taken
charge of the affairs and this situation would not
have emerged (/nterruptions] Now. it the Assembly
elections are held there the condition of the Stale
would improve taste and due lo normaicy, Jammu
and Kashmir will ba greatly benefitted The people
of the State will get faciities and assistance With
these words, | support the resolution

Prices of Petrol, LPG etc.
16.02 hrs.

DISCUSSION UNDER RULE 193

Steep Pre-Budget Hike in Administered Prices
of Petrol, LPG, Diesel and other Petroleum
products

[English]

MA. SPEAKER : Now, we shall take up the
discussion under Rule 183 regarding hike in the
prices of petroleum products | have received a letter
from the Leader of the Opposition requesting me to
permit Shn Jaswant Singh to initiate the debate.
even though the discussion stands in the name =z*
the Leader of the Opposition and Dr Laxminarain
Pandey The discussion having been admittea
already, we shall start the discussion now and Shr:
Jaswant Singh will initiate the debate

SHRI NIRMAL KANT! CHATTERJEE (Dumdum}
So, you have permitted Shr Jaswant Singh to initiate
the debate

MR SPEAKER Yas. | have permitted him | have
consented 12 the request in consultation with ycur
leader The time allotted for this discussion i1s two
hours

[Transiation]

SHRI NITISH KUMAR (Barh) Le! the House
continue Two hours time 1s not sutficient.

MR SPEAKER | am bound to make you aware
abou! the BAC decision

[Enghsh]

SHRI JASWANT SINGH (Chittorgarh) Mr
Speaker. Sir, | shall try and abide by your time
restriction | find it necessary at the very beginning
to reiterate some important aspects of the objections
that we had raised about the methodciogy ot tre
debale proper This 15 not 1o be repetitive, this is
only to emphasize We have accepted the situaticn
as its

MR SPEAKER Thank you very much

SHR!I JASWANT SINGH We have accepled i
Sir, because we are seeking the substance of cut
concern The substance of our concern relates to the
price rise proper, the quantum of the hike and | shall
be detailing the substance of it We had made our
point about the methodology and abou! our wish to
censute the Government It is now upto those whe
pretend to be tn the Opposition while actually being
the side-kicks of the Government, lilke my goog
friend, the eminent barrister, to establish their bona
fides.



